IN THT CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD | |

OA.1609/97 dt.x-7-98

Between
R. Ranganathan : Applicant

and

1. Accountant General (A&E) |
Andhra Pradesh, Hyderabad |

2. Commandant Headquarters-TI
EME, Centre, Secunderabad-10

3. Comptroller & Auditor Genl. of India

New Delhi H
- |
: Respondents

: K. Venkateswara Rzo

Counsel for the applicant
' - Advocate

G. Parameshwara Rao
Advocate

Counsel for the respdndents-1&3

N.R, Devaraj
GSC

Counsel for resoondent-2

CORA[{ ! : ‘

HON, MR. R. RANGARAJAN, MEMBER(ADMN.) |




2k

OA.1609/97 - dt.1-7-1998

Order

Oral order (per Hon. Mr., R. Rangarajan, Member (Admn. )

Heard Mr. K. Venkateswara Rao for the applicant, Ms,
for R-1 & 3,
Shakti for Mr. G, Parameshwar Rao/ and Mr! N.R. Devaraj for |

Respondent-2.,
1. Short facts of this case are as follows :

The applicant submits that he joined. as L.D. @lerk |
under Respondent-2 with effect from 7-8-1961 and he applied
for the post of UDC after he qlalified in;B;A. under Respon- |
dent-1 as per notification, The applicanf further submits
that he has applied for the said post duly enclosing No-

‘ dt.31-8-1968

objection-certificate/issued by the oecond respondent, a Xerox
copy of which is enclosed at Annex,.4. Tﬁe applicant submits
that he has been relieved from the post dnder Respondent-2 |
for joining as UDC under'ReSpondent-l organissetion and hence I
he wag 18 entitled. for counting his service under Respondent-l
organisation‘for the purpose of pension ind pensionary |
benefits, |
2. Respondent-1 wrote to Respondett-2 in regard to the past
services of‘the applicant for pensionary' benefits by‘letter \
No.Admn, II/U-IV/8-25/RR-36 dated 5-9-199§ {Apnex.II}.
Respondent-2 replied hik saying that the:applicant was dis-
charged on His own reqguest and_no service gratuaty/ pension ’
was paid to him. It is also stated thag the case is more than
28 years old and no correspondence is a#éilable to give
deteils about the applicant in regard to his service under
Rsspondent-2. The service book of the applicant was also

forwarded to Respondent-l along with impugned letter No, |

- 0020
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20602/EST/CIV déted 31-12-1996. - ‘ !
3. This OA is filed for setting asid? the impugned |
letter No.20602/EST/CIV dated 31-12-19?6 and consequently
direct respondent-l organisation in reg:rd to service
varticulars of the applicant for countfng'his esrlier
service under Respondent-2 for the purpose of pension and ‘
penstionary benefits, | |
4. Respondent-2 has filed & reply in khis connaction, It
iz stated in the reply that no objection certificate for |
registering his name with the Bmploymen; &xchange for higher|
post elsewhers was only issued to him bﬁ letter No.30234/a.
TII Dated 24-1-1968 (Annex.V)., It is f&r;her statad that
the aponlicant had resigned hiﬁﬁob by his application dated l
3-10-1969 at his own request which was accepted undefﬁhe |

i

suthority of EME Records letter No,30316/A.IIT dated
9-10—1969‘with effect from 6-10-1969. Learned counsel for |
the respondents for Respondent-2 doubts the authenticity of

the certificate at Annex.IV. It is further stated that the
=

case is over 29 years old and no correspondence. is available

with them for confirming his eervice in Respondent-2
organization for the purposes of granting pension and
pensionary benefits., The main contention of the applicant
is that he was relieved and as no objection certificate was
issued to-him the period he was employed under Respondent-2
had to be counted as period for the sake of pension and
pensionary benefits under Respondent-l o;ganization.

5. Respondent-l and Respondent-3 have alsd filed reply,

It is not necessary to go into their reply 55 Respondent-~1
ogenisation will accept the services rendered by the
applicant under Respondent-2 organisation!i%'it is certified

by Respondent-2 organisation as service which can be counted

.'3.
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for the purpose of pension and pensionary benefits.

6. The Whole issue now revolvesd rounlehether the
applicant qubmitted his resignation on hls own and was
relieved on that basis or the applicant] submitted a
resignation and also requested for no objectiOn cerctificate
pefore joining Accountant General's office so as to enable
him to get the period under R=2 COunted for the purposes .of
pension and pensionary benefits. The ln:rned counsel for

the applicant submits even in the letter No.Admn,II/U-IV/

8- ZS/RQ 16 dated 5-9- 1996 by nespondanb-l addressed to R=-2

1
|

(Annex.II) it is steted in the apolication of the aonllcant
for the post of UDC, he was an LD Clerk ih the EME Centre
and was also issued no objection certificéte on 31-8-1968
stating that his office has no objecti@n in the event of
h:.q Sel“CthH for the post of UBC. Buf that was qualified
by Reqpondﬂnt -1 to state whethefthﬁ appllcant has been
relieved to take up the appointment injhis office and
whether the services rendered by the aﬁp;icant as LDC from
7-8-1961 to 6-10-1969 is to be counted: for his pensionary
benefits. That would definitely mean éhét Respondent-1
organisation is not having the records'to prove that the
applicant was relieved with no objection to join as UDC
under Resgondent—l organization aﬁd to;grant him benefits
of his earlier service under Respondent-2 for the purposes
of pension and pensionary benefits. |

7. Under the above circumstances the.reSponsibility now
falls on the applicant to prove that he was relieved from
Respondent-2 organization with no objebtion certificate

tc join aé UnC under Respondent-l orginization and hence
that period he served under Respondenﬁ—2;has to be

[

I
counted for the purpose of grant of pension #&rs and

pensionary benefits. The applicant should prove that he

h
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has not submitted his resignation on his own and hence

the non-counting of earlier period is illegal.

B. In viéw of the above facts and circumstances of the

case the following direction is given

The applicant should conclusively prove that the

-
-

certificate at Annexure~IV 1s a genuine one and he was
relieved by Respondent-2 organisation to join Respondent-l
Organisation enabling him to count his service in R-2

organisation for the purpose of pension and pensionary

benefits. If such a proof is produced before R-2 by the

applicant then the proof submitted by him should be

examined with open mind without any bias in a fair manner

and a reply should be given to the applicant as well as to

Respondent-1. in this connection.

9. With the above direction the oA is disposed of.

NO COStS‘ . k_/é

{R., Rangarajan)
Member (Admn.)

fay
Dated : June 1, 98 i PRYS
Dictated in Open court ’?D'Qa”"
8

r

sk




1, ﬂcﬁmuntéﬁt
4. Dne

8. One.

Cdny to:

2;5Cnmmand§nt Head Quarters—l

3. cnmbtrpll@r

copy Lo
5. 'One copy to
6. .0ne cﬁpy to

7.7 One copy to

CYLKR -

i - -
[
%
-
J' _ -

r . .
|
B e

[ 1 qji -
! I .
i a
4 .
! s e ’ y )
eosoi’ I i a
2 1 EERE i a
e | .

: \
i X .
1
- '
o !

i
!

ﬁeneral ﬁ&E), Andhra Pra desh, Hydeéabad

EFE. Centre, aacunderabud.

& Rudltor Gengral of Indla Neu.aelhl.:

=ﬂr.} Uenkatesuara Hao RdUOcate CﬁTwHyderabad

tix Gf=ardmeahuara Rao, ﬁdil CbSC,CAT i/derabad

‘Mr NJ.R.Davraj, Sr.CaaC CLT, Hydarabdd.‘

dupllcate copy.

)
o, ?(R JCAT, Hydelabad o
I Al
i | SN
' v - . k RN
I ' b
I
I_i ,
) i o 'ﬂ |
o S
.’ ' i T
P
T j
i ‘.
2 b
i b
a S
: o

e e

-




\-\\ -
N .‘t
- II couRT
TYSID a3v , CHIDKED 5Y
- CaRAnIn. 3y ©OAPPRLVED BY
|
1Y THE CENTR L ADMLE {ISTRATIVE TRI:
HYDERABID . BEHCH HYDERA BAD
THE HGCM'ILE SHAD R. ? NGATAJAN & m(Aa)
i
AHD :
THT HOiT™S

DATED .

CRD IR/ JUDGMERT

M.A/B /e, R, ‘

UI?EETIQHS

DISPSEID TF WITH DIRESTIONNS e
| o

N

. . |
' DISMISID AS WITHORAWN.

DEFAULT

YLK T eaim smistis a@ea
Central Administiative Trional
9% | DESPATCH

1.6 JUL 1998 o3

gawarg sardle
HYDERABAD BENGCH






